OPEN COURT @
3 CENTRAL ADMINISTRAT IVE TRIBUNAL, ALIAHAPAD BENCH

ALLAMA BAD
DATED: THIS THE 11TH DAY OF MARGH loog

CORAM Hon'ble Mr. S. Dayal AM

¢

Hon *ble My, J.P,.Sharma M
ORIGINAL APPLICAT ION N01325(q§

Union of Indiz through D,R.M, Centrsl Railway, hansi
and P,W,I, Central Railway, Thansi, :
- o weee=«Applicants
C/A Sri G.FP.Agrawal
Versus

1, Nighad Raj son of Banfar through Sri Phushan Singh
Advocate r/o Neelam Phawan,Gondoo compound,Jhansi,

2. Preseribed authority under the payment of wages Act
1936-Assictant Labour Commissioner, Jhansi,

- - - - - - Rescondent s

C/R = = = = =
ORDER__
By Hon 'ble Mr, S, Dayal AM

Sri G.F.Agrawal lsarned cousel for

theapplicant .
- & This is 2n application filed under

e sect ion 19 of the Administrative Tribuals Act, 1985
praying for relief of setting aside the order datad
17.2.1963 in case no.5/91 passed by the Prescribed
aythority under the payment of wages Act between
N,shad Raj versus DRM, Central Railway Jhansi and
another.

TR The Prescrihed authority awarded the
amount of K.23,247.25 towards arrears and egual amount
+owards compensat ion 2longwith cost of BL200/-

4, It ie now settled position of lsw that
the jurisidetion of this Tribunal does not extend over
the cases decided under the rayment of wages Act ,
Therefore, this application is dismissed as falling
ot side the jurisidetion of this Tribunal,

- The aprlicants may seek relief before
the proper forum, if so advised. KLP///
J.M. : A.Iﬂ.
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